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MINUTES OF NORMS COMMITTEE(NC-7)OF
PLASTIC&RUBBER PRODUCTS'
MEETING N0 3/AM19
SCHEDULED FOR 25.04.2018
(HELD ON 26.04.2018)

UNDER THE CHArSLへ NSHIP OF
SHRIS.B.S.REDDY,ADDL.DGΠ

Meeting No.3ノ 87‐NC‐7ノ2018 of NORMS COⅣlMITTEE(NC‐7)dealillg with `Chapter 39 and 40
ofITC(HS)COde'sCHEDULED FOR 25.04.2018(HELD ON 26.04.2018),undCrthc Chai....anship
of Shn S B S Reddy,Addl DGFT,Dircctorate Gcneral of Forcign Tradc,Department of Conlmcrce,

Udyog Bhawan,Ncw Dclhi― H0011.Following offlcers attcndcd thc Mccting:

Shn Shaish Kmar,Tcchnical Expcrt(Consultano,DGF「
Shi Nand Lal,Consultant,DIPP

Shri Ashok Chandcr Bhatt,F「 DO

2. Following are the decisions of the Norms committee after deliberation and RA concemed shall

take consequential action as per Foreign Trade Policy/Procedures:

MANUAL CASES

suuect:F虫■Oo■ of Adhoc Norms agninst fouowing Advance Authoriza● on No.0310800296 dated 18.11.2015.

Declslon:The Committce considercd thc case as per agcnda and dccided to apprOve Adhoc Norlns as undcr:

１

２

３

QF.No.01/87/171/00012/AM13/Case No.A‐ 17

F.No.03/95/040/00569/AM16Lic No and
10800296 dated 18.11.2015

PRNTED VEST TYPE CARRIER
BAGS N4ADE OF HDPE

RA may take consequential sction a. f.t l9!,.I1 lto!:glttl



Case No.:69/5/87‐ ALC1/2017

Online Cases

Party Name: SABIC INNOVATIVE lMeet No/Dat e:3/87 -
ALC1/2018
26.04.2018

1「Q Ⅲ e Юν87Ю5υ0038″AMlν
 lRLARL342″“

υ00237AMl″

1諸諾囲 lα
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rision: The committee note that D/L dated 20.02.2018 was issued by DGFT to firm and .equisiie info.rnation has
been received so far. Thus, the Committee decided to reject the case.

POLYMERS P.LTD.

Decision: The Committee considered the case as per agenda and based on technical comments of D/o C&PC furnished
oM No-4601I /2012009-PC-II dated 04.02.2015 the following Adhoc Norms are approved:

EXPORTITEM QTY IMPORT ITEM QTY
A、も Resin C-1032 cesin
Content 70 4/‐ 2%)

l kg 1.Distilled Fatty Acid 0.238 kg

2. Phthalic Anhydride 0.322 kg

3. Glycerine 0.210 kg

4. Toluene 0.315 kg

RLA may take consequential action as per Policy / Procedures.

PartyName: DSM INDIA PVT. lMeet No/Date:3187-

ision : The committee considered the request of the firm and decided to defer the matter.

PartyName: DSM INDIA PVT.

ision : The committee considered the request of the firm and decided to defer the matter.

No/Date:3/87‐

1/2018

.2018
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Case No. :54/5 I E7 - ALCI I 2017 Party Name:MACRO
1/2018

Lic.No/Date:0810138114

07.06.2016

Case No。 :92/15ノ87‐ALC1/2016
ALC1/2018
26.04.2018

Case No。 :93/15/87-ALC1/2016

Case No.:95/15/87‐ ALClノ2016 Party Name:DSM INDIA PVT.

ASHOK CHANDER BHAπ

2

INDIA P LTD

File:01/87/050/00369/AM18/IRLA File

File:01/87/050/00485/AM17/ File:31/83/040/00194/AM16/

No/Date:3/87‐

Flle:01/87/050/00486/AM17/ File:31/83/040/00196/AM16/



IDecision: The corIImittec considcrcd the request ofthe■ 111l and dccided to dcfer thc mattcr.

ICase No.:91ノ 15/87-ALClノ2016 Party Namc DSM INDIA PV「 .IMeetNo/Date:3/87‐
ALC1/2018
26.04.2018

HQ File:01/87/050/CIC1484/AM17/ IRLAFile:31/83/040/00168/AM16/Lic.No/Dttc3110066517
27.12.2016

lDecision : The committee considered the request of the firm and decided to defer the matter.

Case No.:94l15187-ALCll20l6 jParty Name: DSM INDIA PVT. lMeet No/Date:3/87-
ALC1/2018
26.04.2018

HQ FiL:01/87/050/00487/月 M17/ IRLAFiに :31/83/040/00067/AM17/ILic.No/Datc3110066534
04.01.2017

ision : The committee considered the request of the firm and decided to defer the matter.

PartyName: DSM INDIA PVT. lMeetNo/Date:3/87-Case No.:44/16/87‐ ALC1/2016
ALC1/2018
126.04.2018

[ecisio" : fiie committee considered the request of the firm and decided to defer the matter.

IMcet No/Date:3/87‐

IALC1/2018
26.04.2018

: The committee considered the request of the firm and decided to defer the matter.

Ptt Nama DSM INDIA PVT。  IMCetNo/Dttα 3/87‐
ALC1/2018
26.04.2018

HQFil"Slffiigzteyt$t lru,enite:31/83/040/00017/AMl8/ ll.ic.NolDate:3110066755
22.05.2017

: The committee considered the request of the firm and decided to defer the matter.

HQ ΠL Юν8705υ∞ 193/AMl舒
IRLAⅢ
e3ν 8ν040/0∞ 1ツAMlV Lぶ

ら器

α3H0066754

Case No。 :135/2/87‐ALC1/2017

ion : The committee considered the request of the firm and decided to defer the matter.

Case No。 :67/5r87‐ ALC1/2017 PartyName: ASTRA Mcct No/Datc:3/87-

IALC1/2018

TD

File:01/87/050/00571/AM17/ File:31/83/040/00142/AM17/

No/Date:3/87‐

Itatus: Approved
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vide O卜l No_46011/20/2009_PC_II dated 13.02.2012 the fol10wing Adhoc Norms are approved:

「
にase No■ 5σy87‐ALC12017 Mect No/Date:3/87‐

ALC1/2018
126.04.2018

RLA File

:08/24/040/00476/AM17/

In: The Committee considered the case and decided to approve Adhoc Norms on repeat U"ri, U*"a o, tfr"
of the NC Meeting No. 9/87-ALC l/2017 heldon 3l.01 .201g and recommended as under:

EXPORT ITEM QTY IIttPORT ITEM QW
And Resin C_lo32(Resin COntent
60■/‐2%)

l kg 1.Distilled Fatty Acid 0.194 kg

2. Phthalic Anhydride 0.273 kg

3. Glycerine 0.179 kg

ApHQK9悧 6ER B踊

Decision: Based on the tech"ii
date 11.02-2016, the committee approved following adhoc norms: 

--

BUTYL RECLARIED
RUBBER

USED BUIYL RUBBER Tコ 鴨ES CUT
INTO Two PIECES

Condition: The total quantity of imported item'trsed tJ"*" rh"ll b" rubject to NoC ao. vtinirt y orEnvironment and Forests.

RA maytake consequential action "@

Ptt Nalne:MACRO
POLYMERS PoLTD.

Alkyd Resin―S_5060(80■ /_2%Resin
Content)

1.Distilled Fatty Acid

0.H40 kg

5. Mineral Turpentine Oil/Low Aromatic
White Spirit(LAWS)

0.151 kg

RA may take consequential action as per policy / procedures.

P田りNalnc MACRO
POLYMERS P.LTD.

Lic.No/Date:0810140986
:01/87/050/00371/AM18/ 21.09.2017

UdⅢ 8hawaQ NttDel雨

4



RA may take consequential action as per policy / procedures.

Case No.:60/5/87Ⅲ ALC1/2017 Party Nalne:MACRO
POLYMERS P.LTD.

Mect No/Date:3/87-

IALC1/2018
126.04.2018

Decision:TheCommitteeconsideredthecaseasperagendaandbasedoo
vide OM No460ll/20/2009-PC-[ dated04.02.2015 the-following Adhoc Norms are approved:

EXPORT ITEM QTY IBIPORT ITEM QTY
Akyd Resin C-1032(Resin
Content 70 1/‐ 2%)

l kg 1.Distilled Fatty Acid 0.238 kg

2.Phthdに Anhydride 0.322 kg

3. Glycerine 0.210 kg

4. Xylene 0.315 kg

RLA may take consequential action as per policy / procedures.

Party Namc:NIACRO
POLYMERS P.LTD.

IMcet No/Dtte3/87-
IALC1/2018

26.04.2018

Lic.No/Date:0810140989

21.09.2017

Decision: The Committee considered the case as per agenda and based on technical comments of o% CEpc f.,*irt 
"Ovide OM No-4601 112012009-PC-II dated 17.04.2015 the following Adhoc Norms are approved:

EXPORT ITEM QTY IMPORT ITEM QW
And Resin― S‐5060(Resin Content
80+/‐2%)

l kg 1. Distilled Fatty Acid 0.466 kg

2. Glycerine 0.031 kg

3.PantaeHthrit01 0.0770 kg

4.Phthdic Anhydride 0.213 kg

5.Mineral T明 pentine Oi1/Low Aromatic
White Spirit(LAWS)

0.151 kg

6. Xylene 0.058 kg

RA may take consequentlal actlon as per pollcy / procedures.

ASHOK CHANDER-UiATT
Foreign Trade Development Officer
Diredorale General of Foreign Trade
Ministry of Comrnerce & lndustry

Udyog Bhawan, New Delhi

Lic.No/Date:0810140988

Case No.:61ノ 5/87‐ALClノ2017

Paty Name:MACRO
POLYLIERS P.LTD。
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EXPORTITEM QTY IPIPORT ITERIE QTY
Urea Fonnaldchyde Resin tIF‐8

(601/‐2%RESIN CONTENT)
l kg 1. Butanol 0.598 kg

2. Toluene 0.033 kg

RA may take consequential action as per Policy / Procedures.

Case No.:58/5/87‐ ALC1/2017 PartyName: MACRO
POLYMERS P.LTD.

4ヽeet No/Date:3/87¨

: The Committee considered the case as per agenda and based on technical comments of D/o C&PC furnished vide
No-46011/20/2009‐ PC‐II dated 01.06.2015 the following Adhoc Norlns are approved:

Mcet No/Date:3/87…

ALC1/2018
26.04.2018

HQ Fllc:01/87/050/00374/AM18/ Lic.No/Date:0810141007

22.09.2017

Decision: The Committee considered the case as per agenda and based on technical comments of D/o C&PC furnished
ide OM No460lll20/2009-PC-II dated 04.02.2015 the following Adhoc Norms are approved:

EXPORT ITEM QIY IMPORTITEM QTY
Alkyd Resin C-1032(Resin
Content 70■ /‐2%)

l kg 1.Distilled Fatty Acid 0.238 kg

2. Phthalic Anhydride 0.322 kg

3. Glycerine 0.210 kg

4. Xylene 0.315 kg

RLA may take consequential action as per Policy / Procedures.

Party Nalne:MACRO POLYMERS No/Datc:3/87¨

P.LTD. 1/2018

26.04.2018

: The Committee considered the case as per agenda and decided to defer the case.

■LV卜 1■ 8ヨGNVHO'OHSV

ALC1/2018
26.04.2018

EXPORT ITEⅣI Q宙 IPIPORT ITEル 1 QTY
Alkyd Resin C 1030(Resin
content 70 4/‐ 2%)

l kg 1. Distilled Fatty Acid 0.204 kg

2.Phthdic Anhydride 0.273 kg

3. Glycerine 0.185 kg

4.Xylene 0.315 kg

RA may take consequential action as per Policy / Procedures.

Case No.:59/5/87‐ ALC1/2017 Party Nalne:MACRO
POLYMERS P.LTD.

Case No.:62′ 5/87-ALC1/2017

File:08/24/040/00110/AM18/

ASHOK CHANbER B:・ iATT
Foreign Tradg Development Ofcer
Diredorale General of Foreign Trade
Ministry of Commerce & lndustry

Udyog Bhawan, New Oelhi



Party Name:NIACRO

IPOLYMERS P. LTD.

No.:63/5/87‐ ALC1/2017

Ded●om me COmlnhil
価面 shed vide OM No._46011

1 are approved:_

Mcet No/Date:3/87‐
IALC1/2018

26.04.2018

Mect No/Date:3/87‐

ALC1/2018
.26.04.2018

Lic.NO/Date:0810141009

22.09.2017

Mect NO/Date:3/87‐

ALC1/2018
26.04.2018

膨:ざ鰍彎
αOmOИ l∞ 5

患淵 t騰確駆器翼:∬提謡物謂柵まl器.児‖I:鷺£器:∬殿品∬
面basIS bttd m畿

: Approved

ision=ThecOnllnitteecOnsideredthecaseasperl百
三F,「三:]II泥【雇罵「5:三III冨[EIFE5::属長夏I悪:勇F13ア『15扇 ]ヨこ弓EI:言罰E5:0ヽl No‐46011/20/2009‐Pc_II dated 04.02.2015 the fol10wing Adhoc Norlns are appЮ

ved:

ASHOK C

:01/87/050/Oo378/AM18/ :08/24/040/Oo129/AM18/
Lic.No/Date:0810141008

22.09.2017

:鵠辮 2現)一
m3¨ 1.Distilled Fatty Acid 0.238kg

lCt10n as per POlicyノ Procedures.

Case No.:65/5/87■LC1/2017 PartyName: MACRO
POLYMERS P.LTD.

A●d Resh C‐ lo32(¨

0.273 kg

RA may take consequentiel oction 
", 

p"r-oli[ I t-*a*o

Case No.:66/5/87Ⅲ ALC1/2017 Party Name: MACRO
POLYMERS P.LTD.

Alkyd Resin s_5050(Resin COntent
1.Distilled Fatty Acid 0.315 kg

7

:01/87/050/Oo381/AM18/



5. Mineral Turpentine Oil /Low Aromatic
Whitc spht(LAWS)

0.217 kg

RA may take consequential action as per policy / procedures.

Case No。 :71/5/87中ALC1/2017 PartyName: FISHFA RUbBERS [M;t N"/Dat",3/87-

Mcct No/Datc:3/87-

IALCU2ol8
126.04.2018

RLA File 3 1/83/040/00116/AM18/1:::iり

%Rttα
3110066929

The committee considered th" r"qu"t

Case No.: 1 I I I l0l E7 - ALCL I 2017

ALC1/2018
26.04.2018

RLA File:31/83/040/00117/AM18/ Lic.No/Date:3110066934

14.12.2017

: The committee considered the request of the firm *a Affi

P肛サName:KKALPANA
‐INDUSTRIES INDIA LTD

Decision : The committee considered the case and decided to approye uano"*rrr"*, *a*

: The committee considered the case as per agenda and decided to upprou" Adh* Nor-, * *f.

USED RUBBER TIBES CUT
INT0 7wo PIECES WITHOuT
VALVES STANDARD

Condition:Thetotalquantityofimporteditem..usedfubes''sha[Gsubj"@
Environment and Forests.

RA may take consequential action as per policy / procedures.

Case No.:13/9/87‐ ALC1/2017 Pa=y Namc:DSM INDIA PVT.

HQ File:01/87/050/00459/AM18/

Party Name:DSM INDIA PVT.

HQ File :01 /87 1050/00601 /AMl 8/

Casc No。 :1/3/87… ALC1/2018

ALC1/2018
26.042018

271Ю 1/87/05999o77/AM19/
Lic.No/Date:0310818710

:03/94/040/00780/AM18/

EXPORT ITEM QTY IIИPORT ITEM QTY
XLPE Compound 500 MT 1.LDPE Granules 495 MT

8
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4. Octagon Jumbo Sleeves-
BOX

RA may take consequential action as per Policy / Procedures.

No.:40/1ノ 87‐ALC1/2018 Name:DSM INDlA PVT. No/Date:3/87‐

1/2018

p6.04.2018

8 File :01/87/050/00040/AMl9/ lRte rite :3 l/83/040/0015 l/AMl 8/ 110066985
16.02.2018

Meeting ended with a vote of thanks to the Chair.

****ホ *ホ ****

ASHOK
Foreiqn Trareign Trade Development Officer

鯖

: The committee considered the request of the firm and decided to defer the matter.


